THE MADHYA PRADESH INDUSTRIAL EMPLOYMENT
(STANDING ORDERS) RULES, 1963
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NOTE : In the footnotes appearing hereinafter, reference to amending
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1. Short title.~ These rules may be called the Madhya Pradesh Industrial
Employment (Standing Orders) Rules, 1963.

2, Definitions.— In these rules the context otherwise requires,—

(i) “Act” means the Madhya Pradesh Industrial Employment (Standing

Orders) Act, 1961 (No. 26 of 1961); '

(ii) “Annexure” means an annexure appended to these rules;

(iii) “Form” means a form appended to these rules; and

(iv) “Section” means a section of the Act,

RELEVANT NOTES '
: Indore Development Authority Vs. Indore Development Authority Dally Wages Sub-
Engineers Union, 2000 (2) JLJ 190. Chhaya Bhopatkar Vs. State of Madhya Pradesh, 2001

- (4) MPHT 238, Engineer-in-chief, PHED Vs. Budha Rao Magarde, 2001 (2) JLJ 399, State
of M.P. Vs. Hariram, 2008 (3) JLJ 41.

3. Procedure for submission of amendment.~ (1) An application for
submission of amendment under sub-section (1) of section 7 shall be in Form A.

(2) The particulars of the employees for the purpose of subsection (2) of
section 7 shall, in addition to those mentioned in Form A, be as follows !

(a) number of employees employed; ‘

(b) number of employees employed through contractors); .

(c) name of the trade union or trade unions, if any, to which the employees

belong; and

(d) ifthe application is by a trade union, the lateat figure of its membership.

(3) A group of employees or representatives of employees in the same industry
desirous of submitting a joint draft of amendments referred to in sub-gection (3) of




section 7 shall apply in Form A through a person authorised in this behalf by such
group or representatives, as the case may be, and shall in addition to the particulars
mentioned in sub-section (2), furnish the following particulars along with the draft:

(a) list of employees or representatives of employees, as the case may be,
constituting the group with names and addresses in full of each
undertaking; and .

(®) by a declaration signed jointly by employers or the representatives of
the employees in the group to the effect that the undertaking constituting
it or that the employees of the undertaking, as the case may be, shall
abide by the conditions laid down in the joint draft of amendment. 3

4. Certification of amendments.~ As soon as may be, on receipt of an
application under rule 3, the Certifying Officer, shall forward a copy thereof to (a)
the employers when the applicant is the representative of employees, or (b) the
representatives of employees-when the applicaht is the employer of the undertaking
together with a notice in Form B. - o

5. Methods of sending Standing Orders.- Standing orders certified in
pursuance of sub-section (3) of section 8 shall be sent by registered post to the
employer and the representative of the employees, as the case may be. :

6. Register of Standing Orders.- The register required to be maintained
under section 12 shall be in Form C and shall be properly bound. The Certifying
Officer shall furnish a copy of standing orders to any person applying therefor on
payment of a fee of rupees five per copy. : - '

'[6-A. Additional matter included in the Schedule.~ In the Schedule to the
Act after item XIV, the following item’shall be added namely : .

' ' “XV-Age of Retirement™].

7. Framing of Standing Orders.~ *[Subject to the provisions of section 6 of
the Act, the Standard Standing Orders for all undertakings to which the Act applies
shall be those set out in the Annexure]. . :

FORM A
[Se¢ rule 3] L
Application for amendment of Standing Orders
Datedthe .........ccccceveevceririarvrnrennns dayof............. erereerenend TS | S
To ) , . - .
The Certifying Officer,
...................... (Place)
Sir,

1. I hereby apply for the amendment of the standing orders applicable in the °
following undertakings)- ........c...c..v.. veresupnese :

2. Address to which reply has to.be sent .........ccvccrecrerernnne Co

3. (a) The reference of the standing orders to which amendment is sought-

........

1. Inserted by 3 [2-11-1973),
2. Substituted by No. 2 [26-3-71].




(b) Number of standing order to which amendment is sought

4, (Not applicable when the application is on behalf of employees) 1 am entitled
to make this application being an ¢mployer of the undertaking ooncemed

OR

I am entitled to make this application on behalf of the group of
employers/* representative of employees vide note of authonty attached.

Please fill the blank

5. As an Officer or a representatwe/approvedlreglstered trade union of the
* employees-concerned I am entitled to make this application under rule 3, [Strike off
what is not applleable ]

6. Five copies of the draft amendment typewritten on one side of the paper
only indicating amendments are enclosed. The justification for the proposed
amendments is mentioned against each,

7. The particulars required by sub-rules (2) and (3) of rule 3 are enclosed

. SIGNature .......uvaeeiiecnnns
- Station , Designation........... rerens
- ' Nams of the undertaking in case of
an employer and name of the trade
union in the case of employces.
FORMB
[See rule 4]
- In the matter of certification of amendments to the standing orders for (name
and address of the undertaking) .................
- To
The Employer (Name and address)
OR

. The prescnbed represenmtnvw of employees (state- whether representative
union, approved union, registered trade union, Labour Officer) ............

A copy of tlie draft amendments to the standing orders of...... submitted by
............. is enclosed. Please take notice that objections, if any, which you.may desire
to make to the draft amendments should be submitted to the undersigned within
fifteen days from the receipt of the copy of draft amendments a]ong with this notice
by you.

. A copy of the standmg orders to which amendments are proposed is.alsg
enclosed.

-Page...ciniinnn .

Date.......cocvcmmns '

. Certifying Officer
Madhya Pradesh.

1. Strike off that portion which is not applicable.




FORM C

[See nulc 6]
REGISTER
Part I- Undertaking
S. Date of the despatch of Date of Date and
No. the copy of stapding orders filing appeal nature of
authenticated under section if any decision
8 for the first time
) 0] (3) @
Amendment date of the despatch any notice sub- Result |
made on of the copy of sequently given
on appeal, standing orders as or received of
if any settled on appeal ~any amendment.
) ©) ) ®)
Part I
(Should contain the authenticated copy of the standmg ordcrs)
ANNEXURE
Standard Standing Orders for ail the
Undertakings in the State

" 1, Definitions.- In these rules, unless the context otherwise requires,—
(8) “Manager” means, if the undertaking is a factory, a person nominated as
manager under the Factories Act, 1948, or a person whom an undertaking

shall nominate as Manager for the purpose of these standing orders and
includes a person authorised by him.

(b) “Season” means the period or periods of each year during which the
principal operations of a seasonal undertaking is carried on.

2. Classification of Employees.~ Employees shall be classified as—(i)

permanent, (ii) permanent seasonal, (iii) probationers, (iv) Badlies, (v) apprentices,
(vi) temporary '[and (vii) fixed term employments employee :]
(i) A ‘permanent’ employee is one who has completed six months’

satisfactory service in & clear vacance in one or more posts whether as a
probationer or otherwise, or a person whose name has been entered in
the muster roll and who is given a ticket of permanent employee,

1. Amended by Notfn. No, F-4 (E) 2-2004-A-XVI, Dated 17-3-2008, Published in M.P.

Rajpatra (Asadharan) Dated 17-3-2005 at Page 172.




Y[(ii) A ‘permanent seasonal employee’ is an who has completed service for a
period equal to 2/3 of the duration or a season or three months whichever
is less in a clear vacancy and shall be deemed to be a permanent employee
for the purposes of these orders),

(iii) A ‘probationer’ means an erployee who is provisionally employed to
fill a clear vacancy, and who has not completed six months’ satisfactory
service in the aggregate; '

(iv) A ‘badli’ employee means an employee who is employed on tlie post of
a permanent employee, or a probationer or a permanent seasonal
employee who is temporarily absent;

(v) An “apprentice’ means a leamer; provided that no employee shall be
classified as an apprentice if he has had training for an aggregate period
of one year; provided further that a longer period of apprenticeship shall
be required if prescribed by a law or an award, or by agreement with the
representative of employees;

(vi) ‘temporary employee’ means an employee who has been employed for
work which is essentially of a temporary character, or who is temporarily
employed as an additional employee in connection with the temporary
increase in the work of a permanent nature; provided that in case such
employee is required to work continuously for more than six months he
shall be deemed to be a permanent employee, within the meaning of
clause (i) above.

[“(vii) “fixed term employment’s employee™ means an employee who has been
engaged on the basis of contract of employment for a fixed period.
‘However, his working hours, wages, allowances and olhcr benefits shall

. not be less than that of a permanent employee. He shall also be eligible
for all statutory benefits available to a permanent employee
proportionately according to the period of service rendered by him even
though his period of employment does not extend to the qualifying period
of employment required in the statute.”]

3. Ticket etc..—~ (1) The manager shall cause to be entered t.he name of all

employees in the muster roll indicating the classification.

(2) The manager shall arrange to provide every employee except those

belonging to the clerical, supervisory or technical personnel with a ticket bearing,—

(i) the name of the department in which he is working;

(ii) date of entry of his service;

(iii) his number; and

*[(iii-a) the record of daily attendance];
(iv) such other particulars as the manager may think fit.

1. Substituted by No. 1 [28-5-1965).
2. Added by Notfn. No. F-4 (E) 2-2004-A-X VI, Dated 17-3-2005.
2. Inserted by No, 2 [26-3-71 ].




- - If 0. réquired by the manager the employee shall deliver up. his ticket before
starung work for the day provided that ticket shall be returned to the employee
before the cldse of the shift. If so required by a person authorised by the manager
the employee shall show it or produce it for entries "being made therein.

. Fortechnical, supervisory personne] andclerks a service book may be provided
instcad of a ticket.

3) G) Every badli employez shall be prowded with a ‘badli card’ on which
shall be entered, the days on which he has worked in the undertaking and which
shall be surrendered if he obtains permanent employment, :

(u) Every temporary employee shall be provided with a ‘temporary card’
on which shall be entered the days on which he has worked in the
undertaking and which he shall surrender on his discharge or being taken

" onthe badli or permanent register.

(iii) Every casual worker shall be provided with a ‘Casual Card’ on which
shall be entered the days on which he has worked in the undertaking. .

(iv) Every apprentice shall be provided with an “Apprennce Card’ on which

v shall be entered the days on which he has worked in the undertaking and
-, - which shall be surrendered if he obtains permanent employment. -

(v) The cards referred to in this sub~clause shall also bear the information
.specified in sub-clause (2) above.]

4. Recruitment.~ The manager may after consulting the Employment
Exchange lay-down the procedure. for recruitment of employees and notlfy it on the
notice board on which standing orders are exhibited. - -

. d-A, Letter of appointment.~ Every employee shall be glven a letter of
appomtment, in which among other things, his name, age, qualification, designation,
classification; pay-scale, allowance, nature of job, name of department etc., shall
be indicated ]

5, Manner of intimating to employees periods and hours of work, holidays,
pay days and wage rates.— (a) Notices showing the penods and hours: of work for
every class and group of employees for each shift in the undertaking shall be
displayed on notice board maintained for the purpose in the departmént concerned,
a.tthetlmckeepersoﬁceandatornearthemmnenmceoftheundemhng

(b) Notices specifymg the dates on which wages are to be paid, shall be
displayed on the notice boards at the time-keeper’s office and at or near the main
entrance of the undertaking. . I

(c) Notices specifying the wage rates showmg separately the allowances if
any, payable to each class of time-rated employees and the basis of calculation of
wage ratés.in respect of piece- rated employees shall be displayed at conspicuous-
places inside the departments in which the employees concemed are actually
working” I

(dg) One day in each week shall be notified in the manner prowded in clause
(a) as the day for the payment of wages due to, any employee but not paid on the
usual pay day on account of their being unclairned. - _

1. Ins.byNo. 2 [26-3-711].
2. Ins. by No. 7 127.3.1987)




(e) The unclaimed wages due to an employee shall bg paid by the manager on
the days notified under this standing order and following the date on, which a
substantiated claim is presented by the employee or on his behalf by his legal
representative within three years from the date on whmh the wages become due to
the employee.

(£) In the case of bidi manufacturing undertahng the manager sha.ll also display
notice of the hours when leaves and tobacco shall be distributed and manufactured
bidis shall be received by him, and the manager shall maintain a record showing for
each worker the quantity of leaves and tobacco given to him, the bidis of different
kinds manufactured and delivered to the manager by him and the number of bidis
rejected as of bad quality.

6. Shift Workirig.— (a) Shift working shall be regulated in accordance with
the Factories Act, 1948 (No. 68 of 1948), wherever applicable and subject as
aforesaid in accordance with any agreements, settlements or awards.

) Subject as aforesaid more than one shift may be worked in the who!e
undertaking or in one or more sections or departments.

{(c) Whenever an additional shift started or whenever working hours of the
shift are changed, notice of seven days shall be given.

. (d) Whenever a shift is discontinued notice of one month shall be given,
provided that wherever any permanent employez is likely to be dlscha.rged, notice
of three months shall be given before discontinuing that shift. -

- (e) Change over of any employee or employees from one shift or another
shall be regulated by agreement, settlement or award and in their absence by custorh
or usage, The manager may, in the discretion, transfer an employee from one shift
to another if such transfer is in the interest of the undertaking. - -

(f) Retrenchment of employees as a result of discontinuance of a shift or
shifts shall be regulated in accordance with the provisions of the Industriat Disputes
Act, 1947, provided that in case of retrenchment of permanent employee notice of
three months as provided in standing orders.6 (d) shall be given before retrenchmeat.

- *{g) If an undertaking proposes to employ additional employees whether on
restarting a shift or otherwise the manager shall give the shift first opportunity. of-
employment to retrenched employees. If an additional shift is started not less than
one week's notice shall be put up on the notice board and shall be pubhshed ina
Hindi newspaper with wide local circulation.

7. Attendance and late coming.~ (a) All employees shall be at work in the
undertaking at the times fixed and notified. Employecs attending late may be shut
out and treated as absent provided that no employee who attends within 5 minutes
of the starting time shall be shut out. Employee coming late shall not be treated as
absent without leave but may be given whatever leave may be due to them.

(b} An employee who is found absent from his proper place of work during
working hours, without permission or without any sufficient reason, shall be liable
to be treated as absent for the period of his absence, and his wages for the period of
absence shall be liable to be deducted subject to the prov:sxons of section' 9 of the
Payment of Wages Act. .




8 Condmon and procedure in applying for, and authority which may
_ grant leave and holidays.— (a) Holidays and leave with or without pay or leave of
any other kind shall be regulated by the provmoi:s of the law applicable to the
undertakmg and subject to the minimum prescribed under it by custom, usage,
* agreement, settlement or award.

: (b) An employee who desires to obtain leave of absence shall apply to the

R manager or the officer authorised by him, It shall bt the duty of the manager or the

- officer to pass orders thereon on two days ina week fixed for the purpose, provided
- that, if the leave asked for is of an urgent nature; i. e commences on the date of the
application or within three days thereof, orders for the grant or refusal’ of leave

- . shall be communicated without delay.

. -(¢) The grant of leave or in case it is refused such refusal with reasons therefor
shall be recorded on the employee's ticket or semce book. :

(d) If an employee after proceedmg on leave desires an extension of the leave .
granted, he shall make an application in writing forithe same to the manager or the
officer authorised by him. A written reply either of the grant or refusal of such
extension shall be sent to the employe at the address given by him in the apphcatxon
for extensmn T

© (e)An employee remaining absent beyond Ithe period of leave ongmally
granted or subsequéently extended shall be liable tb lose his Lien on-his post and
_ shall be deemed to have left the service from the date of his unauthorised absence

unless he retums within ten days of the expiry of the sanctioned leave and/or explains
to the satisfaction of the manager of the officer authonsed by him, his inability to
resume immediately on the expiry of his leave, An employee who so looses his lien
but reports for duty within 30 days of the expiry of his leave shall be kept as a badh
‘1fhesodesuesandhlsnameshallbeenteredmthebadhreglster '

~ ![8-A. -Holidays.— The employees shall be enntled to three days nanonal
holidays, namely. Republic: Day, Independence Day, and Gandhi Jayanti and five
days festival holiday with full wages every year. The festival holidays shall be
determined by the employer in consultation with the representatives of employees
and & notice indicating the days fixed shail be pasted on the Notice Board: .
.- Provided. that only those employees who. w1ll actually work either on the
preceding day; or as the case may be, on the succeedmg day of such holiday shall be
catitled to avail of such holiday: i,

3[Provided further that nothing in this order shall adversely affect the operatlon

of the term of any contract, agreement, settlement or award which is more beneficial
to employees on-this subject.]

-*8-B..(1) If an employee is required to work on any Nanona] hohday or.

festival holiday with wagges on account of connnuous process, essential services or
under prevmlmg practices, then he shall be paid for the work done on each National

1, Ins. byNo '4[21.2.75].
2. Second proviso msertedby No 4, Subs. by No. 5 [21.8.1981). .
3 lns :by No s [21 s l98|] ‘
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holiday or festival holiday with, wagcs, wagoc for hol:day, wages for work done and
addmonal wages. forone day. -

(2) In respect of employees gettmg wages on the basxs of Calmdar month, 1f '
the National -holiday or festival holiday is substituted: in accordance with the
provisioris of Section 52 of the Factdries Act, 1948 (No.. 63 of 1948) or sucha paid "
holiday occurs on a ‘weekly rest day of the employee then such an employee shall :
be paui additional wages for such a holiday at his ordinary rates of wages. . .
" .~8C. Casualleave~ Subject 1q the pravisions of the terms’ of any. contract,.
agtcemmt, setﬂcment or award, whlch -are more beneﬁoial to thc employeos on the :
subject— |

" (1) . the pormanem employocs shall be a'ﬂowcd scvcn days casua.l leavo with
~"wages in a-calendar year; and ~ . -
(2) the temporary and badli employees, who have put in 240 days work in
? the previous year shall be allowed’ seven days casual lmve 'with wagcg,
in a calendar year. - . :
Explandtion:~ The computation of 240 days shall be made in accordance .
with Section'79 of the Factories Act, 1948: .
- (3) Ordmanly casual lcavc wﬂl notbe a.d:msslble for more than two days at
oa tlmﬁ
(4) Exocpt whcn it thay notbe poss:ble to obtam prewous pcrmlsmon, ‘casual’
. leave shall'be availed pf with the permission of the Manager. Where it
.. isnot possible to ob revious permission, the employes shall intimate
" . . in-writing the abscnce axd its perlod at his earliest to the Manager] -~
9. Reqmrcment to enter | preml.ses by certain gates agd hablhty to.search.~
(a) No.employee shall enter or’ledye the pretnises of the undertakmg a.nd thc,
depamnent except by the gates appointed for the pirpose. .
. (b) All the' employee including. fcmalc employees shall sum:nﬂcr artmlcs or
things ‘in-their ‘possession, for exa.mmauon by the watch and ward gtaff of the
undertaking or any other person appointed for the purpose:and shall also be liable -
to be detained and searched’ bylhcwa.tchandwardstaﬁ‘onhepcrsonsoappomted '_
for the purpose in the presence of two witnesses pravided that the fexna.lccmployee
. shall 'be scarched by female searcher, and in presence of female withesses. ©
10. Closures, teonrary stoppages and lay-off, etc.~ (a) In'the eventof the -
break-down of machinéry; stoppage of pawer sypply, fire; epidemic, civil commotion,
- catastrophe; or any other cause beyond the corftrol of the employet; he may, at atiy-
time, mthout notice, 'stpp wholly or partially for.a reasonable period the whole of
part of the undertaking, anydepa.rtmcntorany machine du:eclly or mducctlyaﬁ'ccted :
by the catastrophe or the cause. . ;

* (b) In any: event of stoppage under clausc (a) during’ workmg hours the
cmployem affected shall, as soon as practicable, be informed by putting up notice, -
on the notice board in the department concerned and at the time-kéeper™y office as
to when work will be resuimed and whether they 2 are to stay or leave the premises of
the undertaking. The period of détention in-the undertaking shall pot ordinarily °
exoecd two hours after thc oommencemcnt of stoppage, and the employm 50 -




detained shall be entitled to receive wages (mcludmg -all allowances), in the
proportion of a quarter day. for every two hours or less. Provided that the wages that
be receives plus the detention wage shall not exceed his normal day s wages. In the
case of picce-rate employees, the average daily wmngs in the pre\nous wage period
ghall be taken tb be the' daily wage, . -

(c) Whenever prachcablea reasonable notlce shall be glven of the resumptlon
of the normal work. -

" (d) Employees may be laid off by the undertaking ori account of shortage of
coaI power or water, or raw fiaterials or materials or accumulation of stocks,
temporary curtaxlment of production or similar reasons by exhibiting as far. as
possible, one week’s nofice for the information. of the employces concerned.

(¢) The employer may close down any depamnent or section of a depamnem
or the whole undertaking after giving two month’s noticg to the employees and in
case of seasanal employees 15 day’s notice. Beﬁ)rereopemng the > department, section
or the undertaking, as the case may be, at least seven days’ notxce shall be glven to
the employees.. * .

. (f) On the re-Openmg of the depaxtment, sechon ofa dcpamnent or tha whole-
of 1he undertaking, as the case may be, the manager shall give reasonable notice to-
thie Tetrénched employees ‘who offer thémselves for re~employment and those
retrenched employees who offer themselves for te-employment within a fomnght
shall be given preference ovct other persops according to the fength of service. -

. " 'I(g) Copies of the notice under this Standing Order shal be mnedlately sent
to'the Government Labour Officer of the-area concgmed by the employer].

11, Termmat:on of employment and the notice thereof to be given by
employer and employee.— (a) When the employment of a permianent employee is-
to be tertninated, he shall be given cae month’s notice or shall be paid wages for
anie month in lieu of notice. No employee other than & permanent employee shall be
entitled o any such notice or wages in ligu thereof for termination of his service.

- (b) The rcason for the te.munanon of service shall be reeordad in wntmg and
shall be communicated to the employee upless such communication. may in the
opinion of the manager. directly or indirectly lay the company or the manager or tlie
persont signing the communication, open to ciyil or cnmmal proceedmgs at the
instance of the employes, .

(©) Any permaneént employee desirous’ of leaving the e.mployment shall give.
one month’s notice to his departmental officer’ statiip the reason for which he is.
leaving but if be so requires hé may be relicved earlier than the date on- winch the
period of notice expires. :

" (d).No notice shall be necessary for thie dlscontmuance of the employmem of
a permanent seasonal employec on the expiry of the season, but he shall have a lien
on his post at the commencement ot‘ the next season. |
. " *[“(e) subject to the provisions of the Industrial Dis>utes Act, 1947 (14 of
1947), no temporary. employee, whcther monthly rated or Weckly rated or piece:

" - Added by No. 1 [28-5-65}.
2 Added by Notfn. No. F-4.(E) 2-2004-A-X VI, Dated 17-3-2005. K




rated, and no probationer 6r badli or fixed ferm employment s employee, as a result
of non-.renewal of contract of employment or on its expiry, shail be entitled to any
notice or pay in lieu thereof, if his Services are terminated, buit the Services of a.
temporary employce shall not be terminated as a punishment unless he has been
given an Oppomlmty of explaining the charges of misconduct a.lleged agamst him.”]

”RELEVANT NOTES

Mahe.nh Pa! Smg Vs. &tpenuremf ivig Engmeer Lower Chambul Crrcie 2001 (4 MPHT

214,

12, Drmplmary actlon for mlscondnct.-‘ (l) The followmg acts or omissions
an the part of an employee shall amount to a major misconduct:

()

®).

(ci
(d)

(e)
)

®

"conviction by a court, of law for an offence involving moral turpitude; .

theft, fraud or djshonesty in connectlon -with the business or property of
the undertaking; - -

taking or giving bribe or any nllega.l granﬁcahon,

-wilful disobedience of any lawfjil or reaspnable order of a supenor
_mvolvmg safety of any person or property or other matter having an

adverse effect upon the work or wages of other employees* .

: gambhng within the premises.of the undenalqng,

drynkenngss; riotous or disorderly behaviour, dunng workmg hours at
the undertaking or conduct endangering the life or'safety of any person,
intimidation, physical duréss, or any act subversive of discipline; -

collections. of any mongys within the premises of the undertaking for

. purposes dnd by persons not-authorised by law or if no such authority is

()

@)

()

.

T being in force;

(m)
@)
(0)

" required by law without the sanction of the manager

engaging in trade, or business w:thm the premises of the undenakmg

: mcludmg collection of pay-tickets given to the employees or the sale or
. canvassing of tickets, coupons or other tokens of any commodxty or

article, without the prevmus ‘sariction of the manager.

" canvassing for trade union membership and collection of union’s dues

within the premises except as perrru551ble under law;

boldmg meetings inside the premises’ of the undertaking without the
previous permission of the manager or except as permitted by law;
commencing,. going or jommg the 'strike in cornitravention of the
provisions of any law for the time being in force;,

. inciting, msugatmg others to take part or otherwise act'lmglm ﬁmherance :

ofa strike in eontravennon of the ‘provisiong of any law for the time

wilful slowing downin perfonnance of work or abatement or mstlganon
thereof, - - .

wilful damage to wurk in process or to any other property of the
undertaking; -

disclosing to any unauthorised person any- mformanon in regard to the
processes of the undertaking which may come info his possession in the
course of his work;



(p). unauthorised abisence from duty for mone than ten consecutive days; -
'[(p-1) Obtaining financial assistance-from.the Employees State Insurance

. Co:poranon on the basis of tax on forged documents.] -

-{Q) aminor misconduct of which a workman is found habxtually gu:dty, i.e,
for. not less than three occasions within a space of one yéar.or Tess.

) Any of the followmg acts or omissions shall amount to 3 minor mlsconduct

(a)" late attendancc

(b) absence from duty without ieave or without sufficient cause. which .is

" * not major miscondict;

(c) “refusal‘to work on a job of a similar nature without. giving adequate

S rcasonsforthesame, .

& slecping during working bour;,

e) . filure to observe safety instructions, or uua.uthonscd rémoval in

' n;ference to machinery, guard, fencing or other safety devwe installed.

' inthe premises of the establishment;”

o a.ny act or omission for which deductions from the wages of an employed:
- person are guthorised by or under'the Payment-of Wages Act;

(g) - entering or: leaving the premises- of the undertaking cxccpt by the gate

;- or gates appointed for the purpose;

.(h) . compmitting a nuisance in the premiscs of the undl:naluag, mdlsclphne,
- breach: oﬁany standings order or instructions for the rhaintenance and

. fubning’ ‘of any dcparuncnt and mnintammg its'cleanliness. o
: '(3) (@) The pumshmcnt for a minor misconduct may,; be— (i) censure, or (ii)
. fine.
- '(b_)_- The pumahmmt for & major misconduct may be-
(i) censure, or -
(ii) fice, or
.(m) suspens:on fora penod not exceeding four days on. any one occasion,
" or s
(iv) withholding of mcn:mmt for.a period of one year or .
(v) demotion, or -
. (vi) dismissal.
) In awardmg the punishment the mannga shall take- into account the
" “gravity of the misconduct, the pievious récord of the ‘employes, if any,
and other extznuatmg or aggra.vaimg circumstances: )

(4) No pumshmcnt shall be imposed oh arn employee unlcss proved guﬂty of

misconduct in an enquuy conducted in the followlng mannér; - -

(a) . The manage or other officer authorised by him in thiis behalf shall glve
to the employee a charge sheet clearly sett.mg forth the rnm-conduct
charged and the circumstances appca.nng agaunst hlm a.nd requmng his
¢xplanation; - . o
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(b) The employee shall be given for submmmg 'his-explanation a period of
at least 24 hours if he is.charged witha migor misconduct and at lwsEJZ
_ hours if he is charged with major misconduct; .
{c) An employee shail he allowed to defend by hlmselfor the represntatwe
of empl.oyees, if he 50 desires;-
(d) -Except in cases-where hé adrﬁits thic. charge levelled against | him’the

. employee shall be penmttedto proditice witness:in his defence and cross-

- . . examine any witness on whose- evidence the charge rests;
(e) ° The substance ofthe evidence shall be recorded: and read over, |
- {f) An order of punishment $hall be:in wntmg ‘and shall be issued over the
) gngture ofﬁm managgér or other officer authorised under standing order
. (I) (a). A copy of the onder passed awardmg the pumshment shall be.
- ‘given to the employeg;
(8) In case of an employee other than the one belongmg to the clerical,
* _technical or supervisory staff the manager can suspend him pending.
"+ enquiry ‘into an alleged major nuscondqct fora penod not excwdmg
-+ - four days;
- (h)- ‘The manager may suspend a clerical, techmcat or supemsory employeq
., . for a period of threé months pending enquu‘y into.major misconduct
alleged against himand shall pay suspension allowanee to such employee
at the rate of half of the average wage
- (i), The order of suspensxon shali be ‘in writing and- may take. effect
" .. -immediately on-communication thereof to the employee If no action is
+ Haken within a period of six months then thé amount of wages | for the
penod of ‘suspension shall be payable in fu]l, . :

" (5)Ifen enquiry, the order is conﬂnnsd orthe penod of suspension reduced
the employee shall be deemed to be absent from duty for the period of suspension-
. -and shall not be entitied to-any wage for sach ‘period. If, however, the order.is
rescinded the employee shall be deemed to be on duty during the full period of
suspension and shiall be cnutled to the- ‘same wages as he would have recexved if he’
had not been suspended:

. Provided that if the enquuy is, not complcted within four days from the date.
of submission of explanation,. the employee shall be entitled to Tull wages untif the--
_completion of the enquiry from the datg of submigsion of his explanation. ; .
'{(6) An cmploycr shall not be compbtent to initiate proc;eedmgs aga.mst an
employee— - " .
(@) for major mlsconduct after one year of its oomnussxon, and
(b) for a.minor. miscondyct after six months of its cornmission. ] .
.13. Means of redress for employee against’ unfair trestment or wrongful
exaction by the employer, agent qr servant.~ (1) (a) An aggrieved employee may
first present his grievance to his immediate superior ifi person who thereon shall
give a reply within 48 hours of the’ presemamm of the complamt ‘ .
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(b) If the employee is not satisfied with the reply of his.immediate superior he .

or the authorised representative on his -behalf may forward -the complamt. to the’

) manager or any officer appomtcd by him for this purpose;

' (c) The manager or such officer shall personally investigate the - complamt at
such time and place as he may fix and the complainant employee or the. authoriscd
representative shall have 4: right to be present-at such investigations:

. Provided that the decision of the Investlgatmn Officer and the action, if any,
taken by him shall be communicated to ihe complainant ordmanly within a week of
the presentation of the complaint. . .

(2) Grievanges of e:anOyees relating to—

{a) assault or abuse by any person holding a supemsory'posmon or

(b) refusal of an.application. for urgent leave;

(¢} unfair labour préttnccs, such as,-(i) interference with the rights of
employees to enroll or continue as an union member, (ii) discnmination;
restrain or coercion against any employee or restraint of recognised
activities of trade union; and (i) thumzatlon of an employce oF abusc
of authority in any form; - -

shall be enquned into immediately by the mamger and he shall take- appropnate ‘

disciplinary agtion apainst such officers of the undertaking who are found mponsnble
for that. The complamant will be supphed with a copy of the order ér actlon taken

- by the manager n this bghalf.

14, An employee against whom any order is passed by ths manager may if so

- .desires submit his representation to the'Managing Agents or the Managing Dircctor
or the Proprietor or any person who has the ultimate ‘control over the management
of the undertaking who shall commuinjcate his' décision to the employee w:thm a
period of 15.days. . ~ ‘

. '[14-A.-Retirement.- (1) An employee shall retire from the sgrvice of the
employcr on the date he attains the age of 58 years. He may, however, be retained in
service by the- cmployer after the date of attaining the age of 58 years if his services .

_ are necessary in the intefest of the undertakmg but he shalf not-be retained in sérvice
a.ﬂer the age of.60 years » - .

" Provided that nothing in this clausc shall adversely affect the operation of the

terms of any contract, agreement, settlement, or awand on this subject, if the age of

_ Tetirement is not less than 58 years:

' Provided further that before retiring an cmployee from the service in

. accordance with the provisions contaied in this clause, the employer shall give to:

the said employee at least one month’s intimation in writing ‘of such retirement, -

However, failure to give such intimation will not entitle the employee to continue

in service after attaining the age of reticement. On the employer’s failure to give:

such intimation; he shall bé¢ Hable to pay to the employee concerned one month s .

wages.

[(1-a) Notw:thstandmg anythmg contained in sub-clause (1) the age of
retiremenit for working journalists as defined in Secnon 2(f) of the Working

1. Subs. by No. 5 [21.8.1981].
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Journalists 4nd other Newspaper Employees (Conditions of Service) and
Miscellancous Provisions Act, 1955 (No. 45.of 1955) shall be 60 years] '

(2) For the pmpose of clause ¢1) the age shall.be reckoned by any of the

following methods in order of priority~

(i) the date of birth as given by the'employee at the time of his employment
and accepted by the Manager;

(i) The date of birth as given in the Higher Secondary School Cemﬁcate or

. :equivalent examination Certificate;

(iii) The ceruﬁcate issued by the Local Authority of the place wheré the
employee ‘wag born, on the basis of the records maintained by such
authority or certified copy of the entry in the Buth and Death Reglster

" in‘which date of birth is mentioned,

(i) The date of birth as declare by the employee in his declaration card for
purpose of membership of thé Employees Provident Fund.

(3) Notwithstanding anything contained.in the forcgomg clause, if any dispute

arises fegarding the date of birth intimated at the time of employment ordeclared in
_the déclaration card for the purpose of membership-of the Employees Provident
Fund, as the case may-bé, then the date of birth shall be determined on the basis of
. School Leaving, Certificate and in its absence, the date of birth detcrmined by a
Registered Medical® Practitioner, not below the- -rank 'of Civil Surgeon, shall be
considered as final, but any such dispute shall not be entenmned within the penod
of six months before the date of retirement. :

‘15, An employee who leaves service or retires or is dwcharged shall without

" avoidable delay but not later than thirty days after he leaves service or retires or as,
the case may be is dischaiged, shall'be given by the employer a service Certificate
indicating such information and particulars as may be notified.]’

*SERVICE CERTIFICATE_ '
(e Rule 15) . .
"Nameandaddrcssofmelnsmutxon....i ................ g s
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'Nam:'e ofwoﬂddes:gnanon ceetee s teirnsees et Teveeaepreen b esaes s se et e s erens '
. Duranonofemploym;ntfromdatc ....... PR SON t0 ... sreraartes
Wages rate............... Rupees .,........ccoou.. ... per month’ NI
‘Reasons for discharge Renrement/stcha:nges:gmt:onl Other .........
. Signature of employer
16. Liabilify of the Manager.~ The Mana.ger of the undertaking or in case if)
there is no manager, the Managing Agénts, the Managing Director or the Proprictor.
or any person who has the ultimate control over the management of the pndertaking
shall be h¢ld responsible.for the proper and faithful observance of these standing
orders.

BN




COT (a) Notice to be exkibited or glven mder these standmg orders Ghau be m

" a language understood by majority of emplo

©CS.

- {b) Any notice, order, chargeusheet, commumcanon or mnmatlon whlch is
meant for individual employee and is given in writing under these' sta.ndlng orders
- shall be in a-language understood by, majonty of employees. - )
18, Copies of these standing orders shall be posted in the timekeeper’s office
and in all departments of the- undertakmg and shall be kept in leg;ble condmon
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